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MR. SPEAKER : The question is :

“That the members of this House do
proce:d to elect in the manner
required by sub-rule (1) of Rule
312B of the Rules of Procedure and
Coaduct of Business in Lok Sabha,
ten members from among themselves
to serve as membars of the Com-
mittee on Public Uadertakings for
the term beginning on the 1st May,
1969 and ending on the 30th April,
1970.”

The motion was adopted.

SHRI G.S. DHILLON : I beg to
move : ‘

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
agree t0 nominate five mambers
from Rajya Sabha to associate with
the Committee on Public Undertak-
ings of the House for the term
bzginning on the 1st May, 1969 and
ending on the 30th April, 1970, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha.”

MR. SPEAKER : The question is P

“That this House do recommsnd to
Rajya Sabha that Rajya Sabha do
agree to nominate five members
from Rajya Sabha to associate with
the Committee on Public Undertak-
ings of the House for the term
beginning on the 1st May, 1969, and
ending on the 30th April, 1970, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha.”

The motion was adopted.

12.36 brs,
DEMANDS FOR GRANTS—Contd.

MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
CoMPANY AFFAIRS—Contd.

MR. SPEAKER : As I said earlier,
only the Communist Party has not parti-
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cipated in this debate till now. After that
1 shall give a few minutes to Kripalaniji
and oae or two Coagress Members also.
Anyway, the time is short and we have only
20 or 25 minutes.

SHRI INDRAJIT GUPTA (Ali-
pore) : The total time allotted is six
hours.

MR. SPEAKER : We have about an
hour and a half but the Minister takes a
little more time than the others ; he has
to reply to all of you.

SHRI INDRAJIT GUPTA : I hope he
is not indisposed again ; he is not to be
seen.

MR. SPEAKER : I think the Minister
is replying...(Interruption.) The Minister
may come. Shri Indrajit Gupta,
Kripalaniji and then on this side Mr. Bhola
Nath.

SHRI S, M, BANERJEE (Kanopur) :
I rise on a point of order. Shri Abhmed
may be present or may not be present :
there is the other Minister. But a serious
allegation had been made in the House
that the Minister had married a second
time. I want to know...(Interruption).
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MR. SPEAKER : Are we going to
stop the work. of the House and find out
who has married whom 7 Is that what we
want 1o do now ?
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MR. SPEAKER : Order, ord:r. Will
you kindly sit down or goout? There
is som: limit for this. What is all this 7
There must bz some decency...(Interrup-
tions.) Ocder, order. I shall have to
take serious notice. Ifat all T s=nd out
somebody, I do not send for one hour or
two hours ; it will be for the whole session.
Something drastic must be done. I can
understand if somsthing pertaining to the
House is talked about. Allegations are
made and we do not know whether they are
true or not but they are just flung on the
floor of the House.

I can understand som: bazaar rumours
somewhere, but not on the floor of this
House like this.

SHRI J. B. KRIPALANI (Guna):
May I suggest that this matter be enquired
into because the resolution of the Govern-
ment is that nobody in the administration
can marry twice,

MR. SPEAKER : It does not matter,
Kriplalaniji.

SHRI NATH PAI
ministration  is different
Ministry ?

(Rajapur) : Ad-
from  the

MR. SPEAKER : Again some¢ members
are sending chits saying that they want to
ask question. Now, the Minister will
begin replying to the debate at 2.15 p.M.
and there are three spzakers more. If in
the name of questions you take another one
hour, you are losing the demands and they
will be guillotined. W have already lost
2 more demands and in the name of
questions another one hour is spent. That
means Foreign Affairs will not be taken
up to-day., You will be losing. We
should bs able to take up the External
Affairs at 3 p.M. so that one or two
members can speak. Mr. Mody wanis to
speak, Mr. Dwivedy wants to speak. Like
that it can b= done. Only in this way
can we regulate the work.

12.42 hrs.

[MR. DEPUTY—SPEAKER in the
Chair)

MR. DEPUTY—SPEAKER
Indrajit Gupta.

: Shri
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SHRI INDRAJIT'GUPTA : Whatever
the reasons miy be, I am extremely’ sorry
that the hon. senior Minister is not
present. He is expected to reply at 2.15.
There are certainly...... Mr. D:puty Speaker,
Sir, it seems the House is not in a mood to
listen,

MR. DEPUTY—SPEAKER :[ do not
think we can adjourn at this hour. I will
requsst the hon Member to conclude his
speech right now before we adjourn. Very
little time is left.

SHRI INDRAJIT GUPTA : Nobody
wants to listen, That is the trouble.

MR. DEPUTY—SPEAKER : Shall I
call Acharya Kripalaniji ? Shri Acharya
Kripalani.

SHRI J. B. KRIPALANI (Guna) :
Mr. Deputy-Speaker, Sir, I had no intention
of speaking upon this Demand, but I have
been asked to participate in this Debate.
The reason for this is that our industrial
policy has not been definitely laid down.
If it is laid down, it is not followed. It has
been said that we have a mixed ecoromy in
which there is a public sector and a private
sector, (Interruption)

MR. DEPUTY-SPEAKER : May I re-
quest hon. Members to keep silent 7 It is
not fair to the Chair nor to this House, to
carry on this whispering conversation so

SHRI NATH PAI : We want to hear
Acharya Kripalani, whatever be the disturb-
ing news.

MR. DEPUTY-SPEAKER : The House
should listen to him with rapt attention.

SHRI J. B. KRIPALANI : Sir, even if
we have some policy, we do not seem to be
following it. We say that ours is a ‘mixed
economy’ which means that there is a public
sector, so-called, there is a private sector,
and, there is also in the private sector and
in the public sector, de-centralised industries,
that is, what we used to call before indepen-
dence, as ‘cottage and village industries’.

Now, the Government has never separa-
ted these different forms of industrics and
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[Shri J. B. Kripalani]’

they never allowed them to develop in tl.eir
own way.

If we have a mixed economy, as I had
said long before, the first thing for us to do
is to separate the spheres of these three eco-
pomies and let each sphere to proceed and
progress in its own way, because, there are
conditions of progress in what is called the
public sector, which is really a State sector ;
and there are conditions on which the pri-
vate sector of big industries can prosper and
there are rules by which the de-centralised
sector can prosper. Having now laid cown
these Tules, the Government have left us in
a great confusion.

1 do not krow whether the House knows
that I am the Director of an institution that
produces khadi and its transactions go up
to Rs. 5 crores per year. Before indepen-
dence we said that this industry should be
encouraged. And, there was a pledge that
every congressman should wear khadi. 1do
not know if any Congressman will inform
me whether that *plcdge’ is there even now...

AN HON. MEMBER : Yes.

SHRI J. B. KRIPALANI: I am told
that there is a pledge. Bat I find that even
Ministers do not act up to that pledge. And,
in the case of prohibition also, we are
pledged not to drink.

AN HON. MEMBER : Even Congress
Ministers are drinking.

SHRI J. B. KRIPALANI: It is rum-
oured that even those in the high places in

the Congress indulge in drink. But I have
nothing to do...
MR. DEPUTY-SPEAKER : [ would

again request the House to listen to him.

SHRI J. B. KRIPALANI : Please listen
to me for a few minutes,

1 have no objsction to people in high
places drinking because they do not drink
through my mouth. It is through their own
mouths and they are entitled 10 do it. But
1 am suffering on account of Congressmen
not wearing khadi. This khadi industry was
fntroduced in order to give employment,
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whole-time and part-time, to our village
people and if the Congress does not patro-
nise this industry, then I think it is but fair
that Congressmen take out from the pledge
that they have to wear khadi. That will ke
a very fair thing to do. 1find I have now
lost my custom. This year we have made
a budget by which there will be a loss of
Rs. 5 lakhs, Upto this time we have been
carrying on without any loss. If there are
losses one year, they are made up in the
next year, But now I am at the end of the
tether, Moreover, prices are increasing and
1 have to increase the emoluments of my
workers. My workers began work—some
of them—in 1921. MNow it is 1969, That
means they have been working for the last
48 years and the emoluments that T can give
them Rs. 300/- per month. You can under-
stand what that means. It is said that khadi
industry receives a subsidy from the Govern-
ment. Sir, I do not want any subsidy from
the Gowvernment. But will they provide
market for me ? Formerly, the Railway
Department used to purchase ils require-
ments of cloth from uws. I do not know
whether the Railway Miuister is listening to
me or speaking 1o his colleaguss. 1 am
talking of the Railways. Previously, their
requirements of cloth used to be purchased
in khadi. Now the Railways have stopped
its custom. So also other Government
offices do not patronise khadi. As T have
said, T am at the end of my tether. Govern-
ment takes up all the industries that are on
sick bed and that cannot be properly mana-
ged. May I request this Industries Minister
unfortunately, he is not here. He has gone
03 his honey moon. I can only congratulate
him and wish him well. But whoever is his
substitute will he please take up this indus-
try of 5 crores worth of transactions for years
which employs 5,000 organisers and 25,000
artisans who get whole-time work and some
three lakhs of spinners T Will the Govern-
ment take up this industry which I cannot
manage 7 I am willing to give all the capi-
tal that I have, all the buildings that T have
and everything else, provided the Govern-
ment takes it up. Or, il they do not take it
up, they must insist upon all Congressmen to
wear khadi and Government must also ins-
truct that all its departments must purchase
their cloth requirements from us. If this is
not done, I think we must be considered a
very hypocritical nation who say one thing
and do the contrary. I am not speaking here
because I am managing this big industry. That
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is not so. Iam willing to hand it over.
But will the Government requirements in
cloth be purchased from us? All that
we want is custom, and we do not want
any other facility from them. We must
understand that no industry, least of all
the cottage and village industries, can
prosper without support and without being
patronised. After all, when we were
working for Independence, even the mill
industry received great subsidy from us.
What was that subsidy ? It was that
the people were asked to pationise swadeshi
even at a sacrifice. The resolution
of the Congress was that people must
patronise swadeshi ; it was not only
Congressmen who were to patronise it, but
people must patronise swadeshi even at a
sacrifice, which meant that if they got
their goods cheaper in the foreign market,
they were not to purchase the foreign
goods but were to patronise swadeshi. |
venture to say that our textile industry
would have died a premature death had we
not taken to swadeshi.

So I would humbly suggest that our
cottage industry can only prospsr if
Government get the requirements of their
cloth from us. They may say that khadi
is not standardised. That also is not
true today. We have introduced 4dmbar
Charkha in the khadi industry and its
yarn is as geod as that produced
in the mills. There is perfect standari-
sation of our goods. So, there is no
reason why khadi should not be purchased,
Of course, the only reason can be that
higher price will have to be paid for
khadi than for mill cloth. If only the
Railways were even to check ticketless
travelling, they would save at least ten times
the money that they would spend on khadi
So also, if the other Departments of
Government economise in other thiogs
and patronise this useful industry, it can
prosper. Qur ru'ers might have thought
that as soon as we acquired Independence,
uremploymeat and semi-employment had
disappeared from the country. But it
did not disappzar with the disappearance
of the English, multi-coloured people had
occupied the places that were occupied
by them. Our poverty did not disappzar.

Gandhiji used to say that ‘In khadi
lics swaraj.” Now that we have achieved
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Swaraj, we probably thiok that khadi is
not necessary. This is a wvery strange
way of thinking.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : On the
railways, we are going to encourage it.
We are not g ing to reduce our demands,

SHRI J. B. KRIPALANI: He has
already reduced and yet he says that he
is not going to reduce. What is he talking
about? The wearer knows where the
shoe pinches.

SHRI K. SURYANARAYANA
(Eluru) ¢ All  the Government De:part-
ments should purchase khadi.

SHRI J. B. KRIPALANI : The other
departments also  have stopped  their
purchases in khadi. Why Congress Ministers
are appointed if they do not wear
khadi when they have given in witing
and they have sworn that they would use
khadi? Are we living in a land where
truth has no value and where people can
sign pledges and they can violate them at
will and nothing can be done to them ?
I think that such people must be taken
to task, or let the Congress say that it
does pot believe in khadi. Letit say
that it doss not believe in prohibition and
let it devise other programme,

13 hrs.

SHRI NATH PAI:
telieve in anything.

They do neot

SHRI J. B. KRIPALANI : If they do
not believe in anything, let them say that
they believe in nothing but in themselves.

SHRI NATH PAI :
have the courage to say that.

They do not

SHRI J. B. KRIPALANI : Let them
have the courage to say that. I am trying
to keep a mirror before their faces., Let
them sce their faces. Are they honest
people or are they dishonest people ?

AN HON. MEMBER : Dishonest

people.

SHRI J. B. KRIPALANI : It is better
to say frankly ‘we cannot do these things.’
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Then scrap prohibition, scrap decentra-
liscd industry. But do not swear by one
thing and do the contrary and put a poor
man like me in trouble. If they cannot
patronise khadi, I say let them take over
this industry which carriess on transactions
to the extent of Rs. 5 crores per year.
I am the greatest producer of khadi in
this country and I want somes relief from
Government.

Thank you.
13.02 hours.

The Lok Sabha adjourned for lunch
till fourteen of the clock.

The Lok Sabha reassembled after
lunch at three minutes past fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS FOR GRANTS—contd

MINISTRY OF INDUSTRAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS—contd

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMAD) : May I just say a few words ?
I was under the impression that demands for
grants of my Ministry would be taken up
after the lunch recess and so I was not
present in the morning inthe House. I am
informed that some Members made a reference
to certain rumoars published in a newspaper

 about my marriage with a young girl of
i 21 vyears...(Interruption.) 1 am amazed
‘fhat this discovery had been made by
| that newspaper after nearly 24 or 25 years,
hen 1 did marry a girl of 21 years ; that
about twenty five year ago. I shall
happy if the newspaper would also...

SHRI PILOO MODY (Gadhra) ...
provide a girl of 21 years,

SHRI F. A. AHMED :...provide a
girl of 21 years. Al I cansay that in my
late age and particularly when my married
life is the happiest, 1 would not be lured
by even such tempting offer,
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Secondly, it is very strange that some
responsible colleagues in this Parliament
should have made this reference without
even ascertaining from me before rushing to
make that statement. I am also surprised
that this has been published in one of
the newspapers which is run and patronised
by one of the important partiesin this
Parliament, and I think —

AN HON. MEMBER : Shame, shame.
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SHRI RANDHIR SINGH (Rohtak) :
It is unfortunate. This must be condemned.

SHRI F. A. AHMED : The only other
thing that I would like to add is that such
character assassination has reached a
ludicrous limit which, to describe the
least, has exceeded the limits of decency.
I think this is a matter which has not
only to be disapproved, but I will say
that it has to be deplored by this House.
Such things should mot be allowed in
this House.

SHRI S. M. BANERJEE : Sir, on a
point of order. I raised a point of order
and rose to mentioa it immediately when
you occupied the chair. I say rhat this
is a serious aspersion on the Minister.

SEVERAL HON. MEMBERS : rose—

MR. DEPUTY-SPEAKER :
order. Please resume your seats.
to say something.

Order,
I have

SHRI SEZHIYAN : rose—

MR. DEPUTY-SPEAKER : No please.
1 ask you to resume your seat. Now,
some Members get up and say certain
things without ascertaining facts, without
obeying the Chair. This moming, when
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this canard was given in this House, some
“people naturally were taken in. It is most
unfortunate.

AN HON. MEMBER : It is most
irresponsible, (Jnterruptions)
MR. DEPUTY SPEAKER : Order,

order. Some people shout in the House,
some here and some there. MNow, parti-
cularly, if some Members indulge in such a
canard, it will become a school for scandal
and we will lose our dignity. Therefore,
as the Hon. Minister now explained and
categorically stated his position, I think
henceforward — (Interruption).

SHRI RANDHIR SINGH : Action
must be taken against the people con-
cerned.

SEVERAL HON. MEMBERS : rose—

MR. DEPUTY—SPEAKER : Let me
finish. 1 will give time for the Hon.
Memberes.

SHRI RANDIR SINGH : It is most
slandours.

MR. DEPUTY SPEAKER : 1 am very
happy that all Members of this House share
this sentiment, that we in this House in
keeping with the dignity and decorum, must
not indulge in any rumour agninst any
responsible person and bring down the
dignity of the House,

SHRI RAGHU RAMAIAH : rose-

SEVERAL HON. MEMBERS : rose-

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TANSPORT (SHRI RAGHU RAMAIAH):
Sir, it is a very serious matter,--

SHRI PILOO MODY : B:fore the
Minister  has his say, please allow me
to say a few words if the Minister will kindly
yield.

MR. DEPUTY-SPEAKER : Please sit
down; we are pressed for time.
SHRI PILOO MODY ;: You will
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appreciate the fact that I am only trying to
help you.

MR. DEPUTY-SPEAKER : You will
lose your time.
SHRI PILOO MODY : If you will

forgive me. 'What bas happened today, I
think, is one of the most unfortunate things
that have Thappened in this Parliament
of this country. Not only that., But]
am fimrly of the belief that whatever the
private lives of our people and our Member
are is no subject of discussion any time of
this House or any other House.  Therefore
not only the incident which occurred earlier
this morning has to be very severly
condemned but also I think that we should
share a certain comon purpose that we can
not allow the Parliament of this country to
function in this fashjon. Therefore, I
suggest that we speak no more about it,
we forget that this thing has happened.

SHRI RANDHIR SINGH : We can
not forget that,

SHRI PILOO MODY : All right, let
him get up and say that, but let him please
not interrupt me, I would like to urge my
hot-headed friend over there that if he really
unhappy about what happened, he will be
compounding the felony and doing things
much worse than what he wants to do regar-
ding this unfortunate incident and which will
be much worse than the cure that he is
suggesting, if we allow this matter to go
any further than right now.

SHRI ONKAR LAL BOHRA :
all condemn it.
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SHRI S. M. BANERIJEE: This
morning, when some members—- 1 could
not possibly recognise them--

MR. DEPUTY-SPEAKER : That is
the difficulty.

SHRI 8. M. BANERJEE: When some

Members shouted and said that he had marri-
ed, 1 immediately rose on a point of order
and I said that this was a serious matter
and it was an aspersion on the personal
character of a particular Member of this
House. I realised the implications of it.
I am so happy that the Hon. Minister has
come ; he need not have made a public
statement in this House because it needs no
contradiction. But 1 would request you
for one thing. We are all working among
the people and we represent the people. I
would suggest that serious action should be
taken against such newspapers which indulge
in slanderous writing and which believe
in yellow journalism, In this case, itis a
Minister, but it may be a Member of this
House also in general. I would request
that serious action should be taken against
such newspapers, We are all expressing to
you the united fecling of this House that
this sort of newspaper should be banned, and
if it connot be banned, action should be
taken aginst that newspaper for slandering a
leading Member of this House, of his age
and calibre, This is a great humiliation
of the Membership of Parliament. I would
request you to coavey our fecling either to
Prime Minister or to the Home Minister io
see that such slandcrous ncwspapers which
believe in yellow journalism are condemned
and banned.

SHRI CHANDRA JEET YADAY : rose.—
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MR. DEPUTY-SPEAKER : We peed
not carry on this discussion for long, because
we are now running short of time.

SHRI V. KRISHNAMOORTI (Cuddel-
lore): It is not an ordinary matter,
Suppose I say that you are married to some=
body else, can you keep quiet.
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MR. DEPUTY-SPEAKER : The point
is that we do not know exactly who had
raised the issuz. Nobody knows it. There-
fore...

SHRI SEZHIYAN
‘What about the record ?

(Kunbakonam) :

MR. DEPUTY-SPEAKER : We have
expressed in the strongest possible terms not
only our disapproval but condemnation of
this act. Beyond that, [ cannot pinpoint...

SHRI V. KRISHNAMOORTI :
record is there and you can see it.

The

SHRI SEZHIYAN : My point is this,
Certain slanderous reports have come in the
papers ; about that we cannot take action
because something has happened outside.
The individual affected can take action
against that newspaper outside, and whether
it is a slander or not has to be proved in a
court and the action which is deemed neces-
sary and fit can be taken. The person
affected can take action.

This House is now concerned about the
proceedings and the fact that something
has gone into the report by making some
references to the paper and some references
to this matter,

As you have rightly pointed out, before
making that statement, they should have
taken the care to consult the particular
Member concerned because it deals with
the private life of an hon. Member of this
House. I am not concerned whether he is
a Minister or a Member of this House.
My point is that any allegationrs or any
landerous attack against a Member should
be verified before they made. But now the
position is that the allegation has been made
I do not know who has made it. If you
refer to the record, you may be able to find
that out.

Once it has ben made, we are now
concerned with what has gone into the report
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of the proceedings of this House., Therefore
Iscek your protection. I would like to
know what you are going to do about that
portion that has gone into the record about
the hon. Member. Till Mr. Fakhrudin Ali
Ahmed came and refuted the allegation we
were under the impression that it might have
been true. To that extent, his dignity has
been damaged in this House....
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SHRI PILOO MODY : MNothing can
be done with the record.

SHRI SEZHIYAN : Therefore, I want
to suggest one thing. It is possible that
the Member who made that observation
might have made it in good faith ; now that
the refutation has come from the Member
concerned, the hon. Member who made that
remark first should make the record strnmhl
That fs the least that he can do.

MR DEPUTY-SPEAKER : What was
said at that hour, as I said, I could not
know exactly. [ do not know whether what
was said on the floor of the House had gone
on record | I think it must have gone, be-
cause Shri J.B. Kripalani later on referred
to it in the course of his specech. But now
the refutation has come on record as also
the general expression of rescntment and
condemnation absolutely unrescrvedly ex-
pressed by various Members ; 1 think that
is more than enough ; beyoad that, we
need not carry on this.

sit frgfr forwy (At

wereE, & oW Al FEsET qeT HEAT
Y oF dzet AreA @R E, S SR
af g0 S &1 AgT R Afe R

Fhii #T @ AEY, AW AT w@r AR
wfw &1 forg st 3 3 fore areaTe
¥ oAt fasrma 1§ 99 A g4 &=
fradft wrfed | fog e ¥ @@t W
TRy fem@ MY 3§ & AwE A
fafadrst #44Y $1 A9 &F 9@ I A
¥ a7 FT o qTEY AHr | 99 AEAC F
faste 0 Frarg @ g fow ¥ 9w N
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(st frtfir fivem]

zwe faer arfe o wee A Froame ard
T 7 & AR U safww & faenw T
fora # 3w wgr o wfm & g demr
2

SHRI RAGHU RAMAIAH : This is
a very serious matter and it is a good thing
that all sections of the House have unreser-
vedly accepted the seriousness of the posi-
tion. I entirely agree that the least that
can be done, the ‘least” [ say, is to accept
the suggestion of Shri Bibhuti Mishra namely
that an unconditional apology must be ten-
dered. More than this is also involved, I
would like you to call a meeting of all the
leaders of groups in the House in order to
see what further amends are to be made in
this matter and to see that no such events
occur hereafter and also what action should
be taken against such scurrilous writings.

sit s AT et (g1gE) T
*1@ 9F §3 @ I # g AT gEl
AFAT qIEdi A A gAr, @ H AT
gl o o1 fafr waaER R
g HC qgS AT T v 1 g F7 faew
T AT Ft a8 H 91y #1% a|@ FgAv v
s% w491 Ifaq A wwEr ) oaw R
FEEEI AT AGAT WIET AT HY
T FT F NOFE IT @A ¥ A
war gt Ay Wt wfgs e sn g f5
Wag F agfrmr g @R @
faria oz # g fedae S &
oK & ggf g AT & | AT =W wrae
HourgwE g | T aaeaT & < 99 §
WA wa g R awm
gyl g% fFar X oF 9§ W OF
¢ form & ag @ w=fa g€

gl % FHTARGT F1 §¥q §, I9
fow sma Frdvrfase afafa & o0 5=
AT E, gh T § ok amafa adi @
HifF TR T &7 W gF AR
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W aifge aifs & wrw & gEafTE
ot # @ gee feet safew & 99c
F9E 4 IFF TF |

R aF wIEdl #1 Y g, 9E
Wt o §) o A e EfE
g wa fas FT @ @ F7 wAwAT T
fr fom =afm & Wt @ TR w1 sigA
ST 8, IEE) W aw Frr FRAE
@AW A H qwag EfFag @

¥
¥ faelt qer &1 @IET N F AN AT
F WAl ¥ wgwa § 5 oag aw
g & el WX awe Fe gy
1T g & SAF WHAT HAT AR |
1% F FHETHAT FX, TG FHA AR |

SHRI S. KRISHNA (Mandya) : This
is an ugly incident. We were given to
understand that the hon. Minister, Mr.
Fakhrudin Ali Ahmed was not keeping well
for some tims. The Speaker was pleased to
announce in the House that the minister was
having temperature and we were all hoping
that he would be back to normal health.
So soon after he came back to his normal
health, there is this bomb-shell. I wish this
was st April and we could have dismissed
it as an All Fools Day jok. There isa
parliamentary convention that whenever a
personal allegation against a member of this
House is to be made,. previous notice has to
be given to the Speaker. If a senior leader
like Mr. Vajpayce, who is held in high
esteem in the House, were to make a very
serious allegation like the one he has been
plcased to make against the minister...

MR. DEPUTY-SPEAKER : This is not
gortrect,
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SHRI S.M. KRISHNA : Whoevr
raised the matter he should have first cleared
it with the Speaker and he should have been
personally convinced that such a thing has
ever happened. So far as the periodical
which published this calumoy and canard is
concerned, there are two things. Every
periodical can write anything it likes. So
far as any defarmatory article or allegation
published in any newspapsr is concerned
there is a separate law for it, and if it is a
defarmatory article the minister can pursue
itin a court of law. How does the Parlia-
ment come into the picture? An bon.
member basing his belief on an article
appearing in any mnewspaper, has made
Parliament seized of this matter, This is a
serious matter and, as suggested by the
Minister of Parliamzntary Affairs, it is a Fit
matter wherein you could convene a me:ting
of the leaders of the various groups, so that
we can see how best we can salvage what
best is left of decency and sanity.

ot wrrw wave (2for feed) o
ITTeATA AERA, gF W% & e ag 99 AL
g% ¥ OF qrdr T FE A7 | IR T AA-
FTX FT HIT 74T 97, TF Th 77 3T &1
afFT agt st e & g g
¢ fe Bt qurc ox & an aml-
AT | ag T gt 41 | fow et o
FN, @ awq dt | qg AT gE W
fawa & 1| @ wwre # AT w1 G @I
T & T gl 9 FISW A TR HEAT
Tg ot e & AN T F gId W A
wrge 7Y & agi 7 A F gEer A
EWT ITEAT FET § |

& ag W wgmr WA g fraw ow
wifw & fF aaTEaC gATT AT
ar &1 93 0w sfedde 9T §1 98
AT wifewe an g &1 g o
¥ N FriATEEC A BYAT & IAW I
qy ¥ grq rear gfeaa 7€ o
FTAT 97 §9 & 9 A1 FT TG &0 |

Ind. Dev Int. Trade
ani Co. Affairs)

Wt g9t Sud frar 9wF @wia gw A
afeAT BF 7E |

(SAKA) 262

¥ At 7% g@ I 9« # 79 9w
A1 AT ¥fFT gR ywwar @ Fag aw
weq feg g &1 # feT amd grdt
HIT ¥ &7AT JTAT FAT ATEAT § |

st ofa 1@ (30) : 5@ g™ Ay
99 Y GG A IIAT AT | IAF A1E
g @t o & § s smEd oot
sz ¥ fow 3w ¥ ¥t =y @, wer
g1 oot eeftsTm oW oA amm g,
IgHY @y gq & anft off fomw A A
¥ AT Aot A ¥ Y AT areAr A

gl

MR. DEPUTY-SPEAKER : After what has
been said on the floor of the House I think
we can now close this discussion and proce-
ed with the next item. Certain suggestions
have been made during the discussson. One
suggestion was made by my old friend Shri
Bibhuti Mishra. All these suggestions, in-
culding the suggestion to call the leaders of
the parties with a view to seeing that in
future such incidents are not repeated, I will
pass on to the Speaker.

N geTEmAR W wam 6
SqTET 7 o150 |

MR. DEPUTY-SPEAKER : Unreserved-
1y the House has expressed its condemnation
of his behaviour in spreading this canard
without verification. Beyond that we need
not go. Some suggestions came to be bro-
ught to the notice of the Speaker. I have
to do it. Besyoad that I do not want to say
anything.

SHRI DAMANI : He has only fivg
minutes.



263 D. G. (Min. APRIL 3, 1969

SHRI BHOLA NATH MASTER
(Alwar) : Sir, my name was announced by
the Speaker in the morning. It is there in
the proceedings.

MR. DEPUTY-SPEAKER : I was told
that one hon, M:mber from this sid: was to
bz called. Shri Damni got up and I called
him. There was no question of by passing
anyone. He will also get five minutes.

SHRI S. R. DAMANI (Sholapur) : Mr,
Deputy-Speaker, Sir, I am thankful to you
for giving me five minutes to express my
views on this vast subject. I do mnot think
it will be proper for me to deal with such a
vast subject in five minutes. I have been
studying this subject for a long time and I,
therefore, request you and also the hon.
Minister to give me at least ten minutes.

MR. DEPUTY-SPEAKER : We are
pressed for time. I wanted to call the hon,
Minister at 2.15 or at least at 2.30. Already
we have lost half-an-hour. I am going to
call one hon. M:mbzr from the Opposition
and then request the Minister to reply. If
you have got anything to say you may do so.
You have only four minutes now.

SHRI S. R. DAMANI : Sir, yesterday
I heard the speeches of many hon. Mzmbers.
I want to refer to the remark of my hon.
friend, Shri Patodia. He said that this
Ministry is a “Ministry of Obstacles’. I fail
to understand on what grounds, on what
basis, he feels that this Ministry is a ‘Minis-
try of Obstacles’. During the last twen,y
years, from the time of the Second Plan,
how much industries have been established
in the country is an open book. In the case
of consumer goods we have beco me self-
sufficient, in the case of capital goods, we
are manufacturing the entire p'ants for the
textile mills, jute industry, sugar industry,
paper industry and many other industries.
In view of this, I do not know how this
Ministry can be called a Ministry of Obsta-
cles. I am sure he .-would not have said
this if he had an open mind. Our govern-
ment and the industrialists have done a com-
mendable job by establishing different kinds
of industries in the cquntry,

Ind. Dev. Int. Trade
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Because the time at my disposal is very
short, 1 will straightway come to my sugges-
tion. Coming to imports and import sub-
stitution, at present we are importing a sub-
stantial quantity of capital goods; even
though the figure has come down to Rs. 500
crores as compared to Rs. 800 crores two
years back, it is still very high. Herel
would like to suggest that instead of import-
ing capital goods we can import the raw
material required for the manufacture of
plant and machinery. 1f we import only
raw material there will be a lot of saving of
foreign exchange and our capital goods in=
dustry, which has idle capacity, will get
ample opportunity to utilize that idle
capacity .,
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Then, the Planning and Development
Division of the Fertilizer Corporation of
India and our various designs organisations
are progressing in drawings designs for the
manufacture of plant and machinery for fer-
tilizer factories. All encouragement should
be given for the prepartion of designs for
fertilizer plants so that we can stop the im-
port of fertilizers, become self-sufficient in
the production of fertilizers and give suffi-
cient work to the engineering industry which
is at present running to idle capacity.

At present we are importing a huge
quantity of non-ferrous metal. Our produc-
tion is only 20 per cent of our requirement.
‘The rest 80 per cent we are importing. In
the Fourth Plan period our requirement of
noo-ferrous metal will further increase. 8o,
I would request the hon. Minister to give
more importance to exploring more mines
and establishing refineries so that we can
save foreign exchange on that score,

Our import of fertilizers is very high. A
quick decision should be taken to increase
the production of fertilizer by establishing
more units.

Then, we are thinking of putting up a
newsprint plant for the last ten years but it
has not materialised. Since our demand for
newsprint is increasing, I would request the
hon. Minister to look into the matter and
establish a newsprint plant as early as possi-
ble so that we can saye foreign exchange.
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One word about small-scale industries
and I am done. The idea of establishing
small-scale industries is that in small towns
people can get employment and produce con-
sumer goods at their doors. But you will
see that industrial estates have been establsh-
ed only in 20 per cent of the small towns.
In 80 per cent of the towns there are no in-
dustrial estates, That is why the small-scale
industries have not been successful, In this
comnection, I want to give two or three
suggestions. The cost of production in
small-scale industries is high as compared to
large-scale industries. That is one reason
that they are not coming up. In order to
help them achieve that production, T want
to make two suggestions. One is that the
excise duty which is charged should be less
the case of small-scale industry than that of
large-scale industry. The second suggestion
I would like to make is that on the plant
and machinery which is being manufactured
by small-scale industry some more deprecia-
tion and development rebate should be given
so that their demand can be raised.

MR. DEPUTY-SPEAKER : You have
taken six minutes now. You should con-
clude,

SHRI S, R, DAMANI : Sir, you had
given 20 minutes to others,

MR. DEPUTY-SPEAKER : That ques-
tion is not there now. I had given you
only five minutes,

SHRI S. R. DAMANI : I am sorry that
I am not allowed enongh time to speak on
my subject. But I thank you very much
and [ support the Demands.

st Wrer A AT (IFWAT)
IJYTEAE AGIRA, CF AT A1 ;H § 6
g A& N o N Ak
A A At ag wEFAT g A
T LY At F1 TATw F@T g I
TR wwag 78 § 5 O ¥ faafeq #
fo amafeat w1 O faeem afgy
91, Ia3 wrafrEl #1 e g fearddiz
¥ 7 fror §—m ofeow FrT @
e Y @Y, wifs ot fod g
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a1 faT 9T 97 FT NA—F o g
W Wt ¥ Far o afeew dee am ww
2, wfFT 7 sromfal fr g ¥
ofests 9T QAT FT % o @
§—um= ¥ fggenT arow ¥ feeT d—

“Insecurity prevails at Durgapur......
a sense of insecurity was still prevail-
ing there. At least 50 members of
the security staff were still in hiding
about 40 per cent of the employees in
different colonies had deserted their
houses."

o< et fegfg dar v & o 9@
qfen® G9C aMrgd, 91} gTEde dRT
FATEY, 9 9F I S F % A9 fFaw
AT AT FE YT FA A qmv
AT, a aF gAr e & A w7
o R TAT Y W WH g A

gh |

HTHIX §T 767 CF Io9qC W 7
2, GTHTC FT 9T FHIHICH Wrafow o
g, ofew suimfes smfew far @
¥, R farfeY agl it At 7 ofes
d92¢ 9% T AT A EIE G TN
TR | 39 a3 ¥ fggem T ad
FLATAT &1

NRqudl @< g, 39 § 9%
qifgz & fr ofees G Haaar @1 @
¢, gx dwex # wafa ¥ 91§ meaw A2,
faama 3t wifrafar &, fome aX ¥
et aga form agi 9T gam & 1wy W—
1966 & Fwiwae e 33564
of T 9T 1966 § 34937 a7 wWr§|
TeY awg ¥ F7< 1966 ¥ 33039 Felt 4
st wa 1968 ¥ 37308 a@ T &
Tt axg ¥ gt daeer 1966 #§ 7613
TR Y, w1968 F 13838 M RE
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[« WA At

T Y A% g gar g fFoaw qwad
FC®E Mol 9T A &) AfEw W
qF 9% @I, A A oA W
g g ¢ 1 A uERw A %%
AR AT et e &, § 37 & fraew
FLAT AR g fF aned o@ @@ sfawe
gt wifed | afses daex sl WrEAE
T H g ot W w1 FEn W@
I 1 e #F Frenfedrsa AT Al |
R 6 TP greedt F Ak ¥ & sgr
|TeaT § | 8% gy € fF v #§ -
FIT UEEY S | g At ¥ Ay @A
A T 4T HIT IAFT qET A vy &
¥ wgRE AT ¥ A § el @
&1 agi a3 § Y waTe verAT T ]
fr saer & sar &NEE sWY SN
Tifge e s @A & for faw
TRERFEE A AL A aET gt 8,
gt 7€ T § | Fafs @l AR qg TG
grar g fegard o Y T Ww@
IFTT (gt §, I 93 Sy gfemrew
7EY &Y qrdY & 1w fF s T, Hfaew
T 1 o AAfedt § ot gh AR
gfewrzs A@ @ @@ wfeudw
Fg1 & % @ o QU e fear g
arfge &R Maferam  wofea FaT
arfen 1 a1 @ f&T wig @i feade
1§ anry FT AT R fear-
= 1 9fgy fF ag s & qar
s f e <N 91 Fgi-agf X ama-
WEAT § #I I9 A1A Farew fo¥ s
aif W &1 gars 420 9 g M AAS-
T HY gt oY 9T T g )
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gredt Y § 57 A, 99 fea Y aw
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e T gHA TAAT, TAY HOGT AT
FE A qArT W f eafq & o AT
ufq o¢ weaT § SfET @F aEgE 99
ST 3T 7 AT T & | IAF AT
ae M adl s @I A F
fa® us  erax F1 oA fear Smar @
afe s o g € gl Ao AT
AT Y F W FIAT) A TAA F
qzfaz of 7Y faar srar & 1 & 3w AW
¥fAe f5w efed senferms
HT HT AT & | A7 a1 afems v ¥
ar gr3dE AT W EFE W 9AF T
T I &) HIEGT Wek & Feq $T AT
ST ) ¥ CitFeday MigwW qgMl
argd § BfFA giliweat seww e &
& &g 1 e STeET ag & & 56
29 & O QF w1 Y FaTe 2, 98 89
Hufl
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[sreaet wgtam dveTE BU)

S i gE 1 T 9F &t g1
ar fF & gt & St Y AR oh-
Fea< ¥ fawre T szl 7 @< sEr
a1 @ ¢ S fegem & ged S
99 W] | e H @f gu A
T BT B E AR A AT @
& | @Y gt 9 4y oY et A ag W R
TR ATE AT R FT A AT
=fgn | WO wré 7 wiwea gEf
9 d5 AT #1 AF w2 § ofew & qw-
war g =EN # & fow aw @ aoey
Fo arfgn, Ut # g AE s
@} 1 5w W o F9ed a9 AT
TIET &N, JWRIF A, ARAF A
e arifat & At oy @ S F g
g fie 7t R G v @ §
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QT & grag  agf 9% FISE IR0
TEIrE frgg @Y #0F WCSTA
25 wTe wrafaE 1 Qe AT @
gu @it St &1 & g sanar § saEr
JaR qOE F, FTE FL A IAH A
T w1 AW W | (EfETe weF ¥
ey § aum o1 g § 6 gE gfe-
A mafer fraf ) wRA@TR &
TE Jgl X At LR wm R § +w
g% FAFT R fFar qrar =fge ( #3
& #a1® f7ar @ ff s=Ec agt ¥ 102
e g, 3zt . e sifase smar
AT &Y AT s e fF fEe s @
& : s wg foem §

As the utility of industrial estates has now
been . fairly demonstration......

AT A T § A ATTHT IHAT AH
Tgw gorT Aifgr | o faee @A}
LT &I, To dTo Hio, AT FTRIT =Y
FCA FT A9 T NIAH § AN TS
TAm AR g | wlerhu i fs
ATy I 9 fa=mx F 1 $97 ® | [@H
womEr §4 d99 & grrw F o1 w6l g,
¥ argar § fF At o a9 e ¥ 99
FY TET qASET | TAT TP F A A
# f5T oK 39T wgam drgaT g fF e
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¥ gL worw § dwex fa¥ o § afew aae
TFoA ¥ ITE ¥ R W @A | W
W foadie @ o @@ @ gl
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Fa g g I #K 7 & 97 e |
gait aw &1 W e Fue
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#ifag fr smw g &F & o At
§ved reE, @it g 7 @ @AW
AR F A, 97 FEH w7 A A g
afam grm

SHRI INDRAJIT GUPTA (Ali-
pore) : Mr. Speaker, Sir, I would be the
first to defend the hon. Minister against the
sort of smear campaign which was tried to
be launched against him, but, must also say
that I would be the last man to defend the
way his Ministry is workiog. His
Ministry comes under a grandilogusnt name
of Ministry of Industrial Development and
Company Affairs. It is quite a sweeping
title or name for a Ministry to hawve.
My complaint, which I would like to
substantiate in the few minutes that are at
my disposal, is that industrial development
and company affairs in this country cannot
be the province of one Ministry alone in
the present set up of things. It is not,
as a matter of fact. We find that the
Planning Commission, the Ministry of
Industrial Dazvelopment, the  Finance
Ministry, the Ministry of Foreign Trade
Supply, the warious governmsnt and semi-
gO t  fi ial  institutions, the
Reserve Bank of India, all these are the
various agencies which are responsible, by
and large, for a cumulative effort which can
lead to industrial development and proper
handling of company affairs in conformity
with the declared social and economic
objectives which this country and the
Hou:e have accepted. But my main charge
is that there is complete chaos and utter
lack of co-ordination going on between all
these various agencies, Instead of their
functioning as one collective, co-ordinated
agency, they have, in fact, become so
many different independent empires, il I
may say so, and there is an emperor at the
head of each of these empires, and the
planning which is supposed to be done as a
national plan is really being done like this.
Suspicion has been aroused by the events
that have come to light, more particularly
in the last few weeks, that seems to show
that these emperors have their own private
plans, that they are functioning according
to some private plans and private predilec-
tions, which taken together mean that
the national plan as a whole is being
sabotaged.




m  D. G. (Min. APRIL 3§,
[Shri Indrajit Gupta]
A few days ago, in reply to questions

here, the hon. Minister had laid on the
Table a statemznt concerning the allegations
which have been made elsewhere by
Mr. Chandrasekhar regarding certain Birla
concerns. We were given a tabulation here
of those charges and how they have been
split up and referred to various Ministeries
and various departments for investigation
and action and so on. 1 found that
out of 86 allegations made in the various
memorand: submitted by Mr. Chandra-
sekhar, according to the Minister’s state-
ment laid on the Table, only eight fell
correctly within his Ministery's scope and
that the rest had bcen divided up among the
different Ministeries. I would say that
this is not the way the Government can
possibly function. These are not water-
tight compartments. For poor mortals
like us who are outside the mysterious
labyrinth of the working of the Govern-
ment of India, it becomes very difficult to
understand where the border line between
one Ministry and the other exits or is
supposed to exist or should exist and
where the overlapping takes place. Every-
body is trying to pass on the buck to some-
body else, Therefore, consistent with the
principle of joint and collective responsi-
bility, I would charge this Government with
following a path which, despite all their
public professions, is leading 1o nothing
but a distortion of the Industrial Policy
Resolution and the plan objectives that this
House has accepted.

1 have not got much time. I want to
pinpoint one or two things. I am parti-
cularly annoyed because, as far as the
Department of Industrial Development now
goes, it is very much emasculated. Many
of the projects and industries have been
taken away from that and given to other
Ministeries. But there is a Department
which looks after company affairs and
Company Law administration also. 1 want
to ask one or iwo questions, just as an
example, because I do not what is happen-
ing. For examrle, if it comes to the
notice of the Department of Company
Affairs, the Company Law Administration,
that there is a company whose total
capital is somewhere in the region of
Rs. 50,000, a small private company or a
partnership firm whose capital is only
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Rs. 50,000, and yet it is showing a turn-

over of Rs. 3 croses or Rs, 4 crores a year,
is there not something suspicious and fishy ?
Who has to look into it 7 Here I have been
studying the papers given to us in this
House as well as the memoranda and
replies thereto which have been laid on the
Table of the other House and I find that
there are such cases.

There is a case of Bombay Industrial
and Chemical Company who were appointed
by two Birla concerns as their sole sclling
agents in Maharashtra. One company is
the Saurashtra Chemicals which was selling
caustic soda and toda ash and the other is
Kesoram Rayon selling kesophane paper.
Both these companies appointed this
Bombay Industrial and Chemical company
as their sole selling agents, This company
has a real capital of only Rs. 50,000. Itis
showing a turp-over of Rs. 3-4 crores in
commission. 1s there mnot somecthing
suspicious and fishy 7 Should it not be
looked into ? 'We find that 75% of the
shares of this Bombay Industrial and
Chemical company are held by various
relatives of the Deputy Prime Minister, his
son, his daughter-in-law and their children
in their names. Who is to look fnto this ?
Is it the Finance Ministry or the Company

Law administration ? I do not know. No
reply has come. Iam told that Mr.
Chandrashekhar has alleged—I do  not

know if the Minister can enlighten me—
that Mr. Morarji Desai himself has given
a loan of Rs. 80,000 or Rs. 85,000 to these
people. Mr. Morarji Desai’s Secretary,
Mr. Tonpe—it was mentioned the other
day—is alleged to have given a private
personal loan of Rs. 20,000 from some-
where. They are earning commission of
Rs. 3-5 crores every year. Then when
these Birla concerns sell directly to their
customers, not through this selling agency,
this selling agency is entitled to get what is
over-riding commission and they continue to
make crores out of it. I do not know
whose province it is.

SHRI UMANATH : Birla's

SHRI INDRAJIT GUPTA : They are
all Birlas.

There is a concern in Calcutta called
Indian Linoleums, They hold the mono-
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poly position in this country. We find
here is this firm which has put up its price
by 250%,. Since 1962 its sclling price has
bzen put up by 250%. I would like the
Minister here to say why no enquiry was
held all these years because, as far as
I understand the positon, if the Ministry of
Industrial D:velopment refers such a case
to the Ministry of Commerce and asks them
to move the Tariff Commission to hold an
inquiry, such an inquiry can be held. Even
if that is not possible, I am prepared to
show to the Minister from the pages and
articles of the Industries Development and
Regulation Act that if such a case comes 1o
your notice where a company is using its
monopoly position and puts up the price by
250%, you have got a power under the Act
to institute an inquiry into it. Why was
it not done ?

Everybody has heard about duplicate

shares. There is the case of the
Hindustan Motors. Duplicate shares are
not issued by anybody just for a few

thousands or 2 or 3 Jakhs of rupees,
When a big firm goes in for issuing dupli-
cate shares, it means several crores are in-
volved. [t is said that the first complaint
regarding the duplicate shares reached this
Ministry as long ago as 1956, Why was
no action taken ? Is it because—I do not
know, I would like the Minister to tell us—
certain banks, important big banks, were
involved here who will have these bogns
shares as security against the loans that
they have made to the Hindustan Motors.
Since banks come in the province of
Finance, thercfore, Mr. Fakhruddin Ali
Ahmed did not want to trespass there,
What happened, we do not know, but we
must be told. This way the couatry is
going to dogs. No industrial development
can take place except in the interests of
these people—big monopolists and those
who are printing bogus shares and circulat-
ing duplicates.

Sir, there is another case, which is
also printed in the Memorandum. I only
picked up two or three such instances
which looked remarkable on the face of it.
Now, there is a case of Jiyaji Rao Cotlon
Mills, a Birla concern. They are having
the subsidiary firm called I[nvestments
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Limited, Gwalior, That is a subsidiary
firm with equity capital of only Rs. §
lakhs.  This Jiyaji Rao Cotion Mills pur-
chased preference shares in this Investments
Limited, Gwalior, to the exient of Rs. 2
crores. They purchased Rs, 2 crores
worth of preference shares at the interest—
rate of only one quarter per cent. Why
was it done ? Obviously this Jiyaji Rao
Cotton Mills wanted to transfer a portion
of their profits to this holding-company,
this subsidiary company, which has got
only Rs. 5 lakhs of equity capital.

(8AKA)

I tried to find out as to what was the
explanation given by the Government,
They said, the Capital Issues (Control) Act
—under which action could have been
taken—was not in force in Gwalior where
these mills are situated ; and that is why
no action could be taken. But I found
out that the Capital Issues (Central) Act
was in fact extended to Gwalior, in the year,
1950 ; thatis, 19 years ago from today.
So, why could not action be taken earlier 7
I am not able to see the reason for it.
Until these charges were brought up and
ventilated publicly, nobody ever bothered
to anything about it.

There is anothor remarkable case, the
last one of the Birla cases. 1 would like to
refer to the working of the Indian Alumi-
nium Company. The Indian Aluminium
Company wanted foreign private Invesiment
from America to be given to their partners
to the extent of Rs, 3 crores. The Chair-
man of the Company happens to be a retired
Goverpor of the Reserve Bank, Mr. H.V.R.
Iyengar. He wrote a letter saying that
they wanted Rs. 3 crores as foreign invest-
ment by an American Company in their
firm. Now, I have been told, such a thing
was approved without much investigation,
without much enquiry, by Shri Morarji
Desai. It was approved by the Investmeet
Commitiee and the Finance Ministry. But
when it came to the Company Law Board
who looked into the matter—there were
hardly any papers for them to go by—the
Company Law Board sent it back saying,
it should be looked into again. Later omn,
the Investment Committee withdrew its
earlier recommendation and said “We find,
this particular investment is not essential

now"
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SHRI F. A. Ahmed: That is not SHRIF. A, AHMED : It is not only
Birla-concern. acase of Rs. 130 crores disbursed from
government financial intitutions by a way
of loans, but there was also provision of
SHRI INDRAJIT GUPTA : Let us

know how such a thing can happen. That

may not bz a Birla concern.

I may say you have got several pro-
tege's ; not only Birlas. But you may
please let us know how it is possible for
such a thing to happen. It was recom-
mended and approved and after some days,
two days later, somebody else said, now it
not necessary. 1 want to know how such a
things is possible in this set-up of things.

SHRI UMANATH : Because,
found out that it was not Birla’s,

they

SHRI INDRAJIT GUPTA : 1 would
like to say something about the financial
institutions. These financial institutions are
set up to give aid to industry. 1 have gone
through a reply which was given by the hon’-
able Minister of State Shri  Raghunatha
Reddyin the Rajya Sabha only two days ago,
that is, on the 31st Murch, the last day of
their session. There he has given interest-
ing figures. I am just showing what kind of
adherence to plans is carried out by these
iostitutions which have become empires in

themselves.

According to the Third five-year plan,
the allocation provided for these financial
institutions by the Planning Commission
was Rs, 130 crores. For the whole of the
plan Rs, 130 crores would be allotted to
them for giving aid. According to the
Minister, the actual amount which they
disbursed as assistance 1o the private sector,
in place of Rs. 180 crores sanctioned,
amounted to Rs. 363.9 crores. So, what
happens to the plans? What happens to
the targets 7 These financial institutions
are free to go ahead as they like. Somebody
must tell us as to who s going to control
all these things.

company called
belong to the
1 wish

There is  another
Telefunken. It does net
Birla concerns. (Interruption).
the hon. Minister listens to me.

Rs. 200 crores for under-writing of shares
and debentures.

15 hrs.

There is another company not belong-
ing to the Birlas, but belonging to a
gentleman called Shri Ravi Gupta, This
is Telefunken. They were given licence
by the Government in 1966 to make
40,000 radio receivers with West German
collaboration. The West German colla-
boration was not to be allowed more than
49 per cent of the equity capital. 1 want to
know how it has come about that the foreign
collaborators who hold a minority share
in the equity holdings are allowed to have
majority in the control and management ?
A majority of the directors of that company
are West Germans although they hold
a minority in the equity holdings. Even
before the company went into production,
they applied again for extending  their
capacity and they were allowed that.
Instead of making 40,000 radio receivers,
they were given licence to manufacture
120,000 radio receivers, — three times as
much, Please let us know how these
thiogs happen.

As regards one public sector wunder-

taking which I must mention and
which is still under this Ministry,
namely, Hindustan Cables, Shri Patodia

was very annoyed the other day that the
Government were secretly planning either
to expand further the capacity of the
Hindustan Cables or to set up a new public
sectorplant while, on the contrary, capacity
was lying idle in the private sector for cables,
I would like to ask a different question.
Is it a fact or not that between 1960 and
1962, a project report was prepared to
enable this Hindustan Cables Ltd., to be de-
voted to manufacture not only telephone
cables, but also power cables: which are in
short supply and for which there is a
great demand. When a project report
was prepared and when all the arrangements
for the collaboration agreement  were
entered into with a firm in Japan called
Sumitsomu, why was the whole project
dropped ? It is only because Shri Patodia
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and his friends have put so much pressure
that the Goverrment have succumbed to
that and dropped the whole scheme of
manufacturing power cables in the interests
of private sector.

Another point I would like to ask the
Minister is that he is piloting or sponsoring
three Bills which are pending at present.
One is the Monoply and Restrictive Trade
Practices Bill, the second is the Company
Donations Bill and the third is the Patents

Bill. 1 should have thought that these
Bills, despite all their deficiencies and
all the Icopholes which exist in them,

should be considered by the Government
as a sort of integrated complex of legisla-
tion. They are dealing with different
facets with a common aim. The declared
aim is common and the Statement of
Objects aud Reasons says that the aim
is common, namely, to gradually see that
monopolies, whether foreign or domestic,
are not permitted to dominate the ecoromic
and political life of this country. I want
to know what is happening 1o these Bills ?
What is the fate of these Bills? As far
as the Monopoly and Restrictive Trade
Practices Bill is concerned. of course it is
being watered down bz:cause banks have been
excluded from this. Is it going to be
brought forward in this session? Is it
going 10 be passed or not? In the mean-
time what is happening is this: Every
day of delay means that the position of
the monopolies is getling stronger and
stronger. From a survey which has been
conducted by the Hon. Minister’s De-
partment itself—the figures are available
and published—we find that the assets
of the Birlas have gone up from Rs. 293.2
crores in 1963-64 to Rs. 508.9 in 1967-68.
What is the use of these Bills which are
pending or going to be brought forward 7
Will they be able to stop this distorted
growth of economy ? The assets of Tatas
hove gone up from Rs. 418.1 crores to
Rs. 550.6 crores. This has all happened
within years. In the case of Mafatlal,
which is comparatively a smaller concern, the
assets have gone up from Rs. 45.9 crores
to Rs. 126.7 crores in three years— almost
three times. What is going to be the fate
of this Bill ? Is it going to come up at all
and if so, does the Minister consider that
it will be at all effective in checking this
kind of growth 7 He should tell ws. As
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far as the company donations Bill goes,
I think it has been politely calmly shelved.
There is so much opposition, we read in
the newspapers, within the Congress
Party itself to this Bill that we have got
apprehensions that it will never see the light
of day now, although we must remember
that a large number of these private sector
concerns—in them at least 25 per cent
of the shareholding is of Govemn-
ment directly or indirectly either thro-
ugh the LIC or through other finan-
cial institutions, and the other private
sharcholders are holding the balance of
shares—are giving big donations to certain
political parties, particularly to the Cong-
ress Party and something to the Swata-
ntra Parly too ; this means that these
financial institutions and shareholders are
being made to suffer a loss for no fault
of their own. The dividend of the IISCO
has gone down from 15 per cent to 8 per
cent because of the huge donations that
they had made to certain political parties.

SHRI D.N. PATODIA; (Jalore)
Now, the cat is out. His complaint is
that his party is not getting anything.

SHRI INDRAJIT GUPTA : Again,
what has happened to the Patents Bill ?
Last time when the previous Bill was before
us, we knew that big powerful foreign
monopolists, particularly in the drugs and
pharmaceutical industry were very actively
campaigning and lobbying against the
Bill ; they even pressurised or gheraoed,
if I may use that expression, our then
Prime Minister when he was on a trip to
the United Kingdom. Apart from their
sending delegations here and spending a
a lot of money on publicity material, what
is happening now is this. A mews item
has appeared in the papers only the other
day that five big drugs and pharmaceutical
giant firms in the U.S.A who have been
hauled up in their own country under
some arrangemert of their own for over-
charging on drugs and are now being
made to pay compensation to the public
for the overcharging that they had done.
But there is a news item which has appeared
about these five firms that they have
supplied between 1957 and 1967,800 million
capsules of tetracycline to India ; the cost
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of manufacture per capsule was only 8
paise, but they have been sold here at
Rs. 2.55 per capsule, This means that
800 million capsulus have been bought
here at such a high cost. Some
body has made a calculation and this is
the news Item from the Statesman, that
on this account, if the Americans are to
be compensated, when wz in this country
are also mentitled to claim something like
Rs. 9 crores as compensation from these
firms for this overcharging and excessive
profiteering which has been done. I know
who is moving behind the scene. So
long as that Bill is not brought and so
long as it is not made an effeclive instru-
ment, this kind of thing will go on. But
only the other day extension of time was
sought for that Bill to bz brought before
us, but I fear that also will not see the
light of day. These three Bills are all
going in the same direction that we have
seen the other things going.

There is a lot of talk in the annual
report which the hon. Minister has pre-
sented about the conditions of recession
being much easier now and there being a
recovery and soon, Butl would like to
point out that these sectors of industry
which are mainly or largely or almost
entirely dependent on Government of
India’s spending and Government of
India’s order are the very sectors which
ase still languishing. Itis Government
which is really the villain of the piece
behind the whole thing. They ascribe the
recession to so many other faclors including
the United Front Government and the
gheraos and Noxalbari and everything else
under the sun, but the fact of the matter
is that despite the somewhat limited re-
covery Which is taking place and which
we all welcome, if you look at these sectors
which are still languishing you will find
that it is precisely those sectors which
depend on the Government of India’s
orders and Governmnet of India’s
spending which are languishing. There
ijs some dialogue going on between the
Railway Minister and the wagon-builders
and they do not agree on anything. Shri
Parimal Ghosh goes on saying here that
they have got plenty of capacity but they
are not giving us enmough wanons. But
the very mext day the wagon-builders come
out with the statement refuting what the
Railway Ministry has said. Shri F.A.
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Ahmed may say that the railway wagons
and their orders are not his concern. But
I would like to know what Government
are doing. How are they going to develop
industries, if there is no coordination
between them ?

In the case of heavy structurals, the
whole industry is still languishing. Orders
were given on the basis of getting the chea-
pest tenderer possible for supplying the
heavy structurals required for the Bokaro
project. I had protested against it at that
time, and I had written to Dr. Chenna
Reddy that he should not do that kind of
thing, and I had warned him that if he
gave the orders to the cheapest tenderers,
he would come to gricf, and that is exactly
what has happened now. There are news-
paper reports every day that the so-called
cheapest tenderers are not able to fabricate
the stuff and that they have not got the
plants or the equipment or the machinery
and they are now secretly going to the orga-
nised sector of industry and asking them to
sub-contract and to make the thing for them
5o that they could supply it to Government.
In this the kind of thing that is going to go
or?

The other day, we were reading about
the slow progress of works at Bokaro.
These are the factors responsible for this.
Not only the HEC is failing, but it is these
so-called cheape : tenderers who are unable
to do anything on their own who are failing
us. Therefore, I would request the hon.
Minister to look into this matter.

The hon, Minister must know that the
West Bengal Government have just brought
to his notice the case of the wery old and
well-established gineering firm, ly
‘Westinghouse Saxby Farmer. Their pro-
prietor have said that from the 15th of this
month they would close down the factory
because they were not getting orders for
railways equipment from the Government of
India. I think the Government of India and
the State Government may be holding some
talks about the matter. How has this
come about ? Why does Government not
coordinate and plan its orcers and see that
such crises are not created there ?

Thera are cight plants in this country
manufaciuring cast iron spun pipes. Out of
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these cight, six are lying idle at the moment,
What is the main reason forit? These
cast iron spun pipes are required for water
supply. But the water supply schemes of
this Government under the Plan have been
cut down so drastically that there is no
demand now and six of these plants are
idle. One is at Kulti and the other places.
The workers are threatened with unemploy-
ment because the factories are closing down.
The hon. Minister may very well say that
he has nothing to do with water supply and
it is the concern of somebody else. Is this
the way that Government intends to go on
functioning ? So many independent empires
are doing what they like and going their
own way each with its own private plans and
yet this Ministry calls itself the Ministry of
Industrial Development and Company
AfTairs.

There is a firm in Calcutta, and the hon.
Minister knows it very well, which is known
as the India Electric Works. It was being
run by them virtually for the last several
years and it was allowed to close down and
go into liquidation. It was a big plant
employing 1800 men. We are told still in
this report that as far as light engineering
and consumer goods industries are concerned,
the recessionary conditions are over. But
on the other side we see this factory being
closed down and liquidated in such a way
that the 1800 men working in the factory
have not received even their provident fund
dues which belongs to them statutorily.
They be:n deprived of these provident fund
dues. What is the objective and what is the
direction of industrial development ? Is it
going to be at the cost of the workers or at
the cost of the public who will be fleeced
by the private enterprises and monopolists ?
Or is it going to bz at the cost of the public
sector or at the cost of the natjon's interest ?

There is a worldwide amalgamation or
merger going on between two very big
firms which have got their plants and
branches in this cowniry ; one is the GEC
and the other is the AEI. These two big
international monopolies functioning in so
many countries and having their headquar-
ters in Britain or America, they are having
their plants in this country also. Because of
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this merger which they are carrying out
there, a kind of merger that Shri D.N.
Patodia may regard with greate envy and
jealousy so that one day his people also may
be able to do similar things here, what is
going 1o happen in our country is this.
Here, their factory is going to be closed
down, and several thousands of people are
going to be thrown out of employment,
We do not know how it will benefit our
country, because thzse are foreign firms but
basically they will be allowed to take thelr
profits out, I know that the hon. Minister
may pot reply to all these specific points,
But the hon. Mibisier should please tell us
whether as a result of all this hullaballoo
which has been raised in the country recently
not by us so much as by Members of his
own party regarding the way that this para-
phernalia of Ministries and institutions is
helping certain monopoly houses, particularly
the Birlas, to do what they please and to go
from strength to strength, they propose to
do anything about this or they are simply
going to make a technical and formal
approach and say that something is sub-
Judice, something is in the pot, something
is being looked into, this is not such and
such a Minister’s province, the Finance
Minister saying that it is not within his
province but it is within Shri F.A. Ahmed’s
province and the latter saying that it is not
within his province and so on. Is this the
way that they intend to go on in these
matters 7 If this is the way then it will be
a big bluff bring perpetrated on our country
and the public and there would bs not in-
dustrial development but development only
of these big monopolies at the cost and
suffering of the common people.
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : Mr. Speaker, Sir, Iam
very sorry it was not possible for me
to listen to the debate on this demand for
first hour yesterday, and also today before
the lunch recess because [ thought that
the Demands would not come up for
resumed discussion till after the lunch
récess. Nevertheless, 1 have gone through
the speeches made by hon. members when
1 was not present, and I have noted down
the important poinis they have made.



23 D. G. (Min,

[Shri F. A. Ahmed]

During this discussion, a large number
of points has been covered by hon.
members, ranging from questions which
deal with the basic policies regarding the
industrial growth and expansion of the
country to the specific question of one
partibular industrial sector and to the
specific question of regional expansion of
these industries.

It is true that primarily and essentially
economic growth is vitally linked with
growth and expansion of the industrial
sector ; therefore, it is not only appropriate
but also essential that we should have a
discussion, a free exchange of views
regarding government policies and also
regarding the measures which can help in
rapid industrial growth.

I am glad that a Jarge number of
members have participated in this discussion
and have made very useful suggestions, of
which Government will certainly take due
note. But I would like to point out that
on the one hand, there are friends who
have spoken against menopely ; on the
other, there are others who have said that
unless and until the big business houses
are given protection and facilities, there
can be no industrial development and
Progress.

SHRI PILOO MODY : That is not
an argument in favour of monopoly.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Where does fie stand ?

SHRI F. A. AHMED : Friends who
have spoken against monopoly say that
because of the advantages they are given
through government financial institutions
and other commercial banks, this is
standing in the way of industrial develop-

ment. I am only pointing out what has
been said.
SHRI S. M. BANERJEE: Monopo-

lies have developed. Even their represen-
tative here has developed.

SHRI F. A. AHMED : That is between
the two opposite views to settle.

SHRI PILOO MODY : He is merely
drawing attention to his own-under
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development,
SHRI S, M. BANERIJEE : I agree.

SHREE F. A, AHMED: I was
amazed by the names which some hon.
members have given to this Ministry. It
is easy to indulge in name-giving, but the
fact that these representatives of two
extreme views have given diametrically
opposite names to this Ministry is a fair
indication that the policies and actions of
this Ministry are correct and reasonable
and that the Ministry has neither
obstructed the setting up of industries
which are necessary, nor has it become a
critadel of monopolists. It has always been
my endeavour to see that the attitude of
this Ministry is scrupulously fair, and
determined by national interest. While it
is the task and responsibility of this
Ministry to ensure industrial growth, this
has to be done consistently in keeping
with our basic objectives that we are also
trying to implement.

Before I deal with the specific issues
raised, it will be necessary for me to place
before this House the general trend of
the economic and industrial growth in our
country because it is only in that context
that we can appreciate what has been
done both by industry and by Government
in so far as industrial growth and expansion
is concerned.

It is true that the two years before
the last year were very bad years for the
industry. Our industrial growth came to
be stagnant and if we take the base year
1960 (100) in 1966 and 1967 it was 151
and it was only during the last year that
it had gone up to 161. It means that
there has bsen expansion and growth of
about 6.4 per cent during the last year as
against the practical stagnation of the
two previous years. These are foctors
which no one can deny. I think even
those who say that not enough had been
done so far as growth was concemned with
admit that during the last year boll
because of the effort wmade by the
industries and also bocause of various
steps taken by the Government, these
have paid good dividends and we have
made progress. If we continue to - implement
the policies and also the programmes 1



35 D.G. (Min.

have no doubt that the coming year will
show further increases in expansion and
growth by another 1.5 or 2 per cent which
will take the rate of growth to about 8
per cent in the coming years.

It is true that the increase in farm
income has greatly stimulaled the demand
but wz should not ignore the effort put in

by the industries and also the results
which had bzen achizved by the steps
taken by the Governmsnt. There has

bzen substantial iocrease in production in
the chemical field over a number of items
including nitrogemous and  phosphatic
fertilisers, sulphuric acid caustic soda,
calcium carbide and soda ash. With
increased d:mand productioa in a wide
range of consumer-oriented industries rose
steadily such as sugar, vanaspati, baby
foods, bicycles, household  electrical
equipment and accessories, radio receivers
tyres and footwear and leather goods,
besides a number of intermediates. Last
year also proved to be a period of
recovery for the automobile industry and
the produetion of jeeps and commercial
vehicles. My friend ask about the industry.

SHRI D. N, PATODIA : I was referr-
ing to the financial conditions.

SHRI F. A. AHMED : I shall deal with
that aspect also. Particularly the former
went up considerably together with substan-
tial increase in automobile tyres. In the
engineering industries, which had b:en serio-
usly affected by the recessionary trends, there
are welcoms signs of substantial revival,

Shri Patodia raised the question of idle
capacity in the power cable industry. He
had also suggested that this idle capacity
could bz utilised for the manufacture of tele-
communication cables. It is a fact that there
is idle capacity in the power cable industry.
It may be mentioned in this cononection that
there had been substantial exports of power
cables in the recent past and this has, to
some extent, relieved the strain in this
industry.

As the hon. Members are aware the
manufacture of communication cables is
earmarked for the public sector according to
the industrial policy resolution. A technical
committee In my ministry has been constitued
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to visit the cable manufacturing umits in the
country and to submit a report regarding the
possibilities of taking up manufacture of tele-
communication cables in the private sector
and also in the State Government cable fac-
tory at Cochin, As soon as the report of
this technical committee is received, Govern=
ment would take appropriate decisions in the
matter .
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SHRI D. N, PATODIA : On¢ month
or two months 7

SHRI F. A. AHMED : I have set up
a committee and I hope it will do its work
within a few moaths and as soon as that re-
port is available we shall take a decision in
this regard. Industrial uaits manufacturing
steel pipes and tubss, railway wagons,
machine tools and small tools, steel castings,
wire ropes, structural fabrication including
ransmission line towers and various machine
building units have not only greatly improv-
ed their order position at home particularly
in the last few months, but are also building
up substantial markets abroad. The hon,
Members perhaps know that the figures of
export of engineering goods, which would be
about Rs. 85 crores last year is almost dou-
ble that of the previous year and shows very
healthy and encouraging trends.

The metallurgical sector, particmlarly
non-ferrous items such as aluminium and
zinc which produce the sinews of industry,
are looking up to an extent that during the
last year nearly Rs. 8 crors of ingot alumi-
nium was exported. Along with quantita-
tive expansion of industrial production, new
products were put on the market including
specialpurpose  machine tools, cadmium,
pickel-silver trips, monel electrode wires,
high density polyethelene and a number of
new drugs and intermediates. The basic
object of import substitution- has yielded
very satisfactory results and, as has been
pointed out, a substantial substitution in
the field of non-ferrous metals together with
considerable decline in the import of several
engineering goods in the field of machine
tools has be:n effected. And a wvery encou-
raging development has been, the export of
machine tools has gone up. Apart form the
substantial increase in industrial production
and the rate of industrial growth, the capital
market has also shown considerable improve-
meot,
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Here, I would like to point out that not
only there has been an increase in export,
but if we look to the figures of savings dur-
ing the last two years, we will find that the
deposits during this period has also gone up
considerably. In 1966, while the deposits
were about Rs, 2,600 crores, by the end of
1968, they had gone up to over Rs. 4,200
crores. That shows that not only the indus-
trial production but also the economy is
picking up and there is sufficient scope for
private enterprise to make investments and
to increase further production.

My friend Shri Patodia also accused the
Government that they were standing in the
way of development because they were not
providing a large number of facilities for the
growth of industry. May I point out to
him, as has been mentioned earlier by me
that the third Five Year Plan provided that
out of the financial institutions run by the
Government, about Rs, 130 crores would be
given to the private sector for the purpose
of developing the private seetor by way of
loans.

SHRI INDRAJIT GUPTA : In which
period ?

SHRI F, A, AHMED : During the third
Plan period. But what do we find 7 We
find that, altogether, assistance through the
Government institutions by way of sanction
was over Rs. 600 crores, and the actual dis-
‘bursernent was over Rs. 400 crores.

SHRI D. N. PATODIA : As against
Rs. 2,500 crores to the public sector.

SHRI F. A, AHMED : Whatever it is,
we had provided in the third Plan Rs 130
crores but actually out of the Government
financial institutions, private enterprise got
the sanction of our Rs. 600 crores, and the
actual disbursem:nt was about Rs 400
CTores.

SHRI INDRAJIT GUPTA : You must
try to satisfy either Mr. Patodia or me. You
cannot satisfly both. 'What is the relevance
of this Rs. 130 crores if you go on telling
mz that you have given much more ? That
is my whole accusation.

SHRI F. A. AHMED : I will also satis-

APRIL 3, 1969

Ind. Dev. Int. Trade
and Co. Affairs

fy you : while Mr, Patodia is not justified
in accusing the Government, I think you
are also not justified in accusing the Govern-
ment for not taking proper action for de-
veloping the public sector,

SHRI SEZHIYAN (Komba Kovam) :
His point is that though Rs. 130 crores has
been allotted, the target has not been kept
up. It is again low. That is his point.

SHRI F. A. AHMED : As[ was saye
ing, we have not stood in the way of the
private sector, Not only through our assis-
tance through the financial institutions but
also through the licensing of a numbes of
items, through decontrol of a number of
items, we have left a free hand, so far as
the private enterprise is concerned, to de-
velop itself and help in the industrial growth
of the country. I would particularly point

out two consumer industries; cement and
paper. We have decontrolled and delicensed
them. But in spite of this freedom, is there

any effort on the part of the private sector 7

SHRI S. K. TAPURIAH (Pali) : Where
Is the freedom ? You require an import
licence for capital goods, permission or col-
laboration and so on. It is misleading.

SHRIF. A. AHMED : In these two
industries, you can get a majority of the
components within the country itself. There
is nothing in the way of your developing
these industries. But though an assurance was
given by the paper industry that they would
not increase the price, soon after decontrol
they increased it. Now they are threatening
to raice it again., If that is the attitude of
the private sector, will Government not be
justified in putting control again, so that the
consumer may get a fair deal ?

SHRI D. N. PATODIA : You said de-
control was done on the specific assurance
that prices will not be increased. But what
is the idea of dezontrol ? The wvery idea of
decontrol is that after decontrol prices will
be fixed in accordance with the market
forces and not by your dictation. So far as
cement is concerned, the existing plants are
enough to mect the demand and there will
be no justification for new plants,

SHRI F. A. AHMED : If the trend of
demand and supply is given a fair chance by
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the private enterprise, parhaps this situa-
tion would not have arisea. Uafortunately,
the consumer has to suffer bzcauss the sup-
pliers withhold the supply and thereafter
increase the prices.

SHRI UMANATH : That is what he
m=ans by market forces !

SHRI F.A. AHMED : Government
is not anxious that there should be licensing
and control. If the private enterprises sup-
plies goods to the consumers at a reasonable
price, Government will not come in the way.
But if the private enterprises does not be-
have, Government will have to step in
various ways, so that the consumer may be
able to get the commodities at a reasonable

price,

Coming to the investment in public
sector, I would like Mr. Gupta to remember
that while in the first plan, the it investment
was about 46 per cent of the entire invest-
ment, ia the secoad plan it shot up to 54 per
cent and in the third plan it shot up to 60.2
per cent.  In the draft of the fourth plan,
which has not be:n implem:nted, a figure of
about 63 per cent, was invisaged. I hope
when the new plan comes, the Planoing
Commission will not reduce the investment
below this parcentage. Is this not a palicy
in the direction that where it is felt that the
private sector cannot or is hesetant rewards
and spsciman the investment in the public
sector is made to fill up this gap.

So far we have been making the invest-
ment in public sector in industries of a basic
nature, manufacturing capital goods, where
there would have been no private investment
and no growth if Government had not come
in in such a big way. Even if some private
enterp-ise had taken rhe risk of making big
investm=nt for setting up industrizs manufac-
turing capital goods, they would have largely
depended an finacial institutions run by the
Government.

We had left other filds, particularly
those manufacturing the consumer goods, to
be developzd by private enterprises. Where
we found that it was necessary for the
Government to  prevent abuse of such we
freedom have started jndustries public sectors.
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We have started cement manufacture in the
public sector, W are thinking of manu-
facture of newsprint the publiz sector be-
causc we lind that private enterprises have
not yet taken sufficient in first to cope with
the growing demand in our country. We
are making investment in the public sector
and also allowing the private sector to make
investmeat to increase production which will
meet the requirement of the country and we
may not have to defound imports of all these
things from outside,

st fra w7 w1 (7)) - K e aw
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MR. SPEAKER :
the Minis'er reply now.

Order, order. Let

SHRI F.A. AHMED : 8ir, accordiog
to Shri Patodia iavestments in all public
undertaking ar: shee waste, thzy have neither
beea yielding any revenue nor have they
been serving th: purpose of industrial
growth. I do not agree with all this for
the simple reason that investment in public
undertakiug has been made in a sphere where
the private enterprise would not have gone
in becausc of heavy investment. Ewen ifa
big industrial housc had gone in for any
investment of that type it would have entirely
depend:d on loan an assistance from financial
institutions run under the control of the
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Government. Therefore, if thé fund has to
be found from these public-Tinancial institu-
tions, why not these industries b: set up
under the public sector ? Shri Patodia logic
I have not been able to understand,

Secondly, he has accused that they are
not showing any profit. I would first like
to poiat out that so far as these undertakings
are concerned they are entirely of a different
category. It is easier to manage to get
culcker return from industries which are
consumer industries, but it takes a long time
to get revenue or income from industries
which manufacture capital goods in which
heavy investment is issesential and which re-
quire high quality experience in management
and which require congestation before they
can work to their full capacity. Itis for
these reasons that some of these industries
have not yet given profit.

SHRI D.N. PATODIA : May I know
how long is the gestation period 7

SHRI F.A. AHNED: We have a
plant at Tiruchirapalli, a boiler plant.

SHRI D.N. PATODIA : Let us take
the case of steel.
SHRI F.A. AHMED : That is under

my Ministry. It was expected that this
unit would give revenue after three years.
But, within the second year of its.
functioning, it has started giving revenue.
If we arein a position to complete the
setting up a plant and if we are in a
position to give work to that plant, it will
be able to produce results. Now, many of
the plants which we have set up in our
country have not adequate load to work to
fall capacity today. For instance, we are
in a position today to provide electrical
equipment for setting up power generation
plants of 4.5 million kw every year but we
have not got the order for manuafcturing
equipments which will generate power of
4.5 million kw per year.

SHRI D. N. PATODIA : Then why
did you set up this ?

SHRIF. A. AHMED : It is all very
easy to ask : why did you set up this 7
When we set up these plants we were under
the impression that jt will be pgssible for
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us to develop our country at a faster speed
than it has been possible to do so during the
last year, W2z did not anticipate that we
would be called upoa to face aggression for
two of our neighbours ; we did not antici-
pate that there will b: two severe droughts
in our country. B:cause of these, w2 had
to divert our resources for security purposes
and for the purpose of feeding our people
and so our plan target was completely upset.
So far as the task of removing the idle
capacity of these plants is concerned, apart
for diversification we are now trying for
markets not only within the country but
also outside and this effort has produced
results. I am sure that after five or tem
years our investments in these plants will
yield profits and today we do not have to
depend on the import of these items.

The House must realise that while we
have no doubt made heavy investment on
these plants we have also brought about
import substitution. Hon., Members should
not lose sight of that important fact. If we
had not established these plants in our own
country, we would not have bccome self-
sufficient and we would be depeading on
foreign countries for onr rebuirements of
capital goods. Today so far as our
requirement of capital goods is concerned,
we can produce or manufacture them for
the purpose of generating power, for the
purpose of setling up steel plants, coal-
mining machinery and many other items
in our own country. That itself is a great
achievemnent.

SHRI S. M. BANERIJEE : Say some-
thing about Cooper Allens.

SHRI UMANATH : Now we are
prepared to vote for the grants,

SHRI D. N. PATODIA : Most of the
points are uncovered.

SHRI RANDHIR SINGH (Rohtak) :
Let us hear something about tractors.

SHRI F. A. AHMED : My hon,
friznd, Shri Patodia, has referred to the
question of passenger car prices. The
subjebt of car prices and quality has so
often come up before the House that it is
hardly necessary for me to go into the
details of the Government's policy in this
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regard. Thee have bz:n r:firzn-ei to the
Tanff Commission®s recomms:ndations in
their 1956 Report that the manufacturers
should be left free to revise their prices
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cuch as higher wages, higher costs of raw
materials. However, 0 an overall view of
the matter, Government decided in Mav
1966 that the qu:stion of fuir selling prices
of p cars and commercial vehicles

from tims to tims according to change in
costs, to government’s decision thereon and
to the subsequent dev:lopmsnts in regard to
the increases in prices from time to time,
The position is that in the resolution passed
by Government in Januiry 1957 on the
Tariff Cmmission’s 1956 Rzport on the
automobile industry, the automobile
manufacturers were left fres to revise their
prices from time to time subj:ct to the
conditions that a month’s notice on any
revision would be given to goveroment and
that the net dealer price did not exceed the
ex-works cost by ten per cent and that the
dealer’s commission in respect of cars be
fixed at ten per ceat of the ex-factory price.
The intention was that government could
intervene in the matter within the notice
period of one month if they found that the
change in price proposed was prima facie
unrzasonable. Though it was then expect-
ed that government d:cision would be
communicated within a month, in equal
practice it had not been found possible to
do so within such a short time, because
government had to examine proposals for

price increase wvery closely, Adequate
details  were not  always  furnish-
ed by the manufacturers in support
of their requssts for price increases,

necessitating further correspondence with
them. In view of all this, the manufac
tures had on their part always waited for
Governmsant’s decision before effecting any
price revision. In order to remove any
uncesrtainty in this regard, Government
issu:d clear instructions on the 27th May,
1963 that Government expected the manuo-
factures to revise their price only after
obtaining the formal approval of Govern-
ment, Thereafter Governmsent have, on a
numb:r of occasions, approved  price
increasss of cars 02 accouat of increases in
cif cost and oczan freight of imported
components, increases in Governmant
levizs, such as customs and excise duties on
components anl raw matsrials. Govern-
me:at hav: also allowed som: increases
whenever there wzre import substitutions
resulting in saving of foreign exchang:.
There have, however, been represetations
from the manufacturers from time to time
for ingreases in price on acgout of factors

should also be referred to the Tariff Com-
mission for investigon as part of their general
enquiry on ths subj:ct of continuance of
!Jmtcction to the automabile industry, The
intention was that in undertaking a cost
investigation and recommending falr selling
prices, the Tariff Commission would take
into account, apart from any representations
received from the manufactures, such factors
as  the interests of the consumer, the
relatively larger volumne of production since
prices were fixed in 1957.

The Report of the Tariff Commission
was received in August 1968. On a careful
examination of the Report it was felt that
further clarifications should be sought from
the Commission before a decision on their
recommendations could be taken. These
clarifications were accordingly sought and
some information in this regard was received,
It is now proposed to discuss some aspects
of the recommendations with the Commission
in the light of the clarifications.

In the meanwhile, I have during the last
one month or so received representations for
immediate increases in car prices on the
ground that the manufacturing companies
were losing heavily on the present prices.
One of the manufacturers asked for some
ad hoc increase in the price of their car as
an interim measure, 10 be adjusted later. I
did not agres to these requests and advised
the manufacturers that no increase in the
price could be allowed before a decision has
bren reached on the Tariff Commission’s
recomnm :ndations.

Again, my Ministry has received letters
yasterday from all the three car manufac-
turers pressing for immediate price increases
ranging from Rs. 1,200 to Rs. 1,750 per car.

SHRI S. M. BANERIJEE : No, do not
agree.

SHRI RANDHIR SINGH : No cars.
We want traclors.

SHRI F. A. AHMED : One of the
manufacturers has indicated that his letter is
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to bz treated as giving notice of his intention
to raise the price of his car in accordance
with the procedure laid down. In other
words, the intention appears to be to put up
the prices from the Ist May, 1969 without
waiting for Government’s final decision on
the Tariff Commission’s Report. 1 am again
advising this manufacturer and generally all
car manufacturers that under the present

arrangements which have bzen in vogue for .

some years and accepted by the manufac-
turers no price increases should be given
effect to without Goveroment’s prior
approval,

SHRI S. KUNDU (Balasore) : Who is
that 7

SHRI F. A. AHMED : I hope, it will
be possible for Government after recesary
discussions with the Tariff Commission to
reach decisions on the Commission’s recom-
mendations on the fair selling prices of cars
within 2 morth or two. But pending such
a decision, I do not propose 10 acquiesce in
any unilaweral actyon on the part of the
manufacturers in the matter of price increa-
ses.

SHRI 8. KUNDU ; Give the name,

SHRI F. A. AHMED 1 If the existing
dminl 2 in this regard
are inadequate, I shall certainly examine
what appropriate measures are needed to
easure that the current gentleman’s agree-
ment on the procedure for increasing prices
between the manufacturers and Government
is not disturbed.

alive arr

This brings me to the need for long-
term solution. References have been made
by some hon. Members to the delay in
reaching a decision on what is often
referred to as the small car project. Iam
personally convinced that the only long-
term solution to this constant problem of
rising prices and indifferent quality of
passenger cars manufactured in the country
is to expose the existing manufaciurers
to competition by an efficiently operated
public sector unit of ecomomic capacity.
I consider such a projsct to be extremely
desirable from the point of view of
off take of indigenous machine tools,
growth of a large range of ancillary
industrfes, and its employment potential,
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In most industrially advanced countriess
a well developed automobile findustry i8
not only an essential feature but has often
paved the way for industrial growth. On
the consumers’ angle, the availability of a
car which fis substantially cheaper than the
existing car would be a welcome boon.
Qur discussions with one or to reputable
foreign manufacturers of cars go to show
that it should be possible even in our
difficult conditions to manufacture and
sell a car of nearly the size of the two
smaller cars now being manufactured in
the country at a price as much as Rs. 5,000
to Rs. 6,000 cheaper than the present prices.
It has, however, not been possible to go
ahead with this project because of
considerations of resources. We have taken
up this matter at the highest level and, I
think, some action will be taken in this
behalf, particularly, in view of the recent
attitude taken by the car manufacturers in
trying ro raise the price of the car I hope,
I will have the support of the House,

SHRI D.N. PATODIA : The hon.
Minister stated that after 1956, the Tariff
Commission was set up in 1966 and that
there was a gap of 10 years., I want to
know whether in the course of 10 years
any representation was received from various
manufacturers indicating the rise in their
cost of produclion on account of wages
and raw materials and, if 0, why the
price rise was prevented in the course of
these 10 years.,

MR. SPEAKER : After all, a number
of hon. Members have spoken and made
various points, I think, he can take time and
to reply the hon. Members reply to
individually and write to them about the
petitionin regard to various points made, 1
take it that now we go to the next item.

SHRI RANDHIR SINGH: He has
said nothing about tractors,

SHRI S. M. BANERIJEE : The hon.
Minister has not replied to many points...

MR. SPEAKER : He will
the Members on the points made,

st 3@t tm @ FN A ah @
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SHRI S.M. BANERIJEE : I only waat
one clarification. At the very outset, when
the Demands of this Ministry were going
to be taken up, I raised the qusstion on
one very important matter, The Cooper
Allen Co. of the B.I.C. in Kanpur has
been taken over by the Government. The
Chairman has been appointed. It is only
the Managing Director who s to be
ppointed  wh appoi t 1s belog
screened—I do not know why—-for which
4000 workers are on the streets. I want to
koow what is the delay in the appointment
of the Managing Director.

&t mgrw fag Wt : (AE) we
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MR. SPEAKER : This also will
be communicated by the Minister.

SHRI RANDHIR SINGH 1 Tractors
and tyres also.
SHRI F.A. AHMED: May I just

point out [ shall reply to all the questions
raised by the hon, Membzrs? So far as
the Cooper Allen Co. is concerned, we
have taken the action and sooa the decision
will be announced.

SHRI UMANATH : How soon 7

SHRIMATI SUCHETA KRIPALANI
(Gonda) 1+ This has gone on for more
than a year. The workers are out of
jobs. We do not understand the reason for
the delay.

SHRI F.A. AHMED : Already a new
Company has been registered. We hope,
" during this month it will start.
st i feg: o feae ®
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SHRI S. M. BANERJEE : Everything
has becn arranged. The Government has,
officially, taken over the Cooper Allen Co.
Oaly the Managing Director is to be appoin-
ted and the file is somewhere—I do not
know —and that is exactly I wanted to know.
(Interruption.)

MR. SPEAKER : It is not a question
Hour.

SHRI RANDHIR SINGH : What about
tractors 7

SHRIF. A. AHMED : About tractors,
it is a fact that there has been great demand
so far as tractors are concerned. Unfortu-
nately, this demand was not anticipated
when the third Plan was formulated.

Actually, next year, our requirement will
be in the vicinity of about 45,000 tractors ..

=t wgrew fag st 90,000
a7 wilwea fafret & gy @ifag
g g # 3

SHRI F. A. AHMED : Next year, I
said. The target fixed for the end of the
Fourth Five-Year Plan is about 90,000. So
far as tractors are concerned, we have deli-
censed that industry. Unfortunately, a
large number of people who also took the
licence for manufacturing a smaller variety
have not gone into production of that variety
Government is also thinking of setting up a
tractor factory in the public sector...

SHRI RANDHIR SINGH : Don’t think
S:t up immediately.

SHRI F. A. AHMED : Here also objec-
tion has heen raised why the publlc sector
should manufacture this. I hope, a decision
will soon be taken to set up a tractor factory
in the public sector, The private people
are also free to set up tractory factories any-
where they like.

MR. SPEAKER : I now put ail the Cut
Motions together to the vote of the House,
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All the the Cur Motions were put
and negatived.

MR. SPEAKER : The question is :

“That the respective sums not exceed-
ing the amounts shown in the fourih
column of the order paper, be granted
to the President, to complete the
sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day
of March 1970, in respect of the heads
of demands entered in the second
column the-eof against Demands Nos.
58 to 61 and 121, rclating to the
Ministry of Industrial Devclopment,
Internal Trade and Company Affairs™.

The motion was adopted.

[The motion of Demands for grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.)

DEMAND No. 58— MINISTRY OF IND-
USTRIAL DEVELOPMENT, INTERNRL TRADE
AND COMPANY AFFAIRS.

“That a sum not exceeding Rs. 72,
43,000 be granted to the President
to complete the sum necessary io
defray tre charges which will come
in course of payment during the year
ending the 31st day of March, 1970
in respect of ‘Ministry of Industrial
Development, Trade and Company
Affairs'™,

DEMAND NO. 59— INDUSTRIES

“That a sum not exceeding Rs. 4,05,
92,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1970
in respect of ‘Industries,””

DEMAND No. 60—SALT

“That a sum not exceeding Rs. 53,
58,000 be granted to the President
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1970 in
respect of ‘Salt.””
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DEeMAND No. 61— OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF IND-
USTIAL DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS.

“That a sum not exceeding Re. 12,41,
29,000 be granted to the President
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1970
in respect of *‘Other Revenue Expendi-
ture of the Ministry of Industrial
Development, Internal Trade and
Company Affairs.”’

DeMAND No. 121 —CapiTAL OUTLAY
OF THE MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND COM-

PANY AFFAIRS.

“That a sum not exceeding Rs. 3,86,
98,000 be granted to the President
to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3lst day of March 1970
in respect of ‘Capital Outlay of the
Ministry of Industrial Development,
Internal Trade and Company
Affairs™.

15.58 hrs,
MINISTRY OF EXTERNAL AFFAIRS

MR. SPEAKER : The House will now
take up discussion and wvoting on Demand
Nos. 12 and 13 relating to the Ministry of
External Affairs.

Hon. members present in the House who
are desirous of moving their Cut Motions
may send slips to the Table within 15 mi-
nutes indicating the serial numbers of the
Cut Motions that they would like to move.
They will be treated as moved if they are
otherwise admissible.

DEMAND NO. 12—EXTERNAL AFFAIRS

“That a sum not exceeding Rs. 19,54,
73,000/- be granted to the President
to complete the sum necessary to
defray the charges which will come
in cours of payment during the year



